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hostel. The Central Government will
bear the expenditure on the boarding
and lodging of the trainees. If, how-
ever, the income of the parent/guar-
dian and the own individual income
of the trainee exceeds Rs. 500 p.m. but
does not exceed Rs. 999 p.m. a con-~
solidated fee of Rs. 25 pm. will be
charged from the trainee. If the in-
come exceeds Rs, 1,000 pm. the con-
solidated fee to be charged will be
Rs. 50 p.m.} |
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t[PUNISHMENT TO CENTRAL GOVERN-
MENT EMPLOYEES FOR PARTICIPATION TN
THE STRIKE IN JULY, 1960

360. Sert A, B. VAJPAYEE: Wil
the Minister of HoME AFFAIRs he
pleased to lay a statement on the
Table of the House showing the num-
ber of Cenfral ‘- Government wm-
ployees, Ministry-wise and Depart-
ment-wise, who were punished on the
charge of participation in the General
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+ITae MINISTER or STATE w THS
MINISTRY or HOME AFFAIRS (Sunr
B. N. Dartar): A detailed statement
giving the required information is laid
on the Table of the House. (See
Appendix XL, Annexure No. 35.)}

OFFICERS BELONGING TO SCHEDULED
CASTES IN THE DEFENCE MINISTRY

361. Sarr B. K. GAIKWAD: Will
the Minister of DErFENCE be pleased to
state:

(a) the total number of Class I,
Class II and Class III officers serving
in the Ministry;

(b) the number of officers belong-
ing to Scheduled Castes serving in
Class I, Class II and Class III posts;

(¢) whether the percentage fixed
for recruitment of persons belonging
to Scheduled Castes and Scheduled
Tribes has been completed; and

(d) if nct, the reasons therefor?

Tre MINISTER or STATE IN THE
MINISTRY or DEFENCE (SHrr K.

Strike of 1960?) ! RAGHURAMAIAH)
h Class T  ClassII Class III Total
(a) Excluded posts 2 14 7 23
Included posts 76 314 299 689
TOTAL 78 328 306 712
(b) Excluded posts . . ’ Nil Nil 2 2
Included posts Nil 12 2§ 37
ToTtaL Nil 12 27 39

tl 1 English translation.
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(¢) and (d) The percentage fixed
for recruitment of persons belonging
to Scheduled Castes and Scheduled
Tribes in the excluded posts has not
been comple‘ed. Reserved vacancies
against these posts were advertised by
the Union Public Service Commission
but suitable candidates were not forth-
coming,

Recruitment to “included posts” ix
regulated by the Hzme Ministry on all
Secretariat basis.

ExXPANSION OF ROURKELA STREL PraneT

362, Sarr M. P. BHARGAVA: Will
‘he Minister of StTeEEL anp HEeavy
INDUSTRIES be pleased to state:

(a) whether any agreement has
been reached between India and Ger-
many for the expansion of the Rour-
kela Steel Plant; and

(b) if so, what are the terms there-
of?

Tae MINISTER orFr STEEL anp
HEAVY INDUSTRIES (Sur: C. Sus-
ramManNiaM): (a) and (b) VYes. Sir.
The West German Government have
agreed in principle tp the granting of
a credit for meeting the foreign ex-
change cost of the expansion of the
R-urkela Steel Plant, after certamn
action has been taken with a view to
bring the existing Plant to full work-
ing. .

INVESTIGATIONS TVWTO EXPLOSIONS 1IN
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363. SErT A, B. VAJPAYEE: Wil
the Minister of HoMmre AFrFARs be
pleased to state:

(a) whether Government have com-
pleted investigation into the explo-
slons which took place in Delhi re-
cently; and

(b) if so, the result thereof?

THE MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHr
B. N. Datar): (a) and (b) The cases
are still under investigation, excepting
the case of cracker explosion which

[ RAJYA SABHA]
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nccurred in Chandni Chowk on the
25th June, 1962, in which the two
persons responsible for the explosion
were apprehended on the spot and
subsequently convicted.
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$[GoODs PURCHASED FOR DIRECTORATE
OF SOCIAL WELFARE, DELHI

364. Surt1 NAWAB SINGH CHAU-
HAN: Will the Minister of EbucATION
be pleased to state:

(a) the number of times when
goods for the Directorate of Social
Welfare, Delhi and its cubordinate nr-
ganisations were purchased by the
Director General of Supplies and Dis-
posals, the number of t'mes they were
purchased direct after nbtaining “no
nbjection” certificates from him and
the number of times they were pur-
chased without nbtaining such certi-
ficates, since the inception of the
Directorate; and

(b) the year-wise wvalue of goods
purchased for the Directorate and its
subordinate organisations respectively
so far?]

$[ 1 English translation.



